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Datz of Deciasion: 29.1.97
A 227/96
B.F.Chaudhayr,, Assistant Superintendent, Telegraph TL ffic/Iunicr Telecom

El
Offiner, Offioce | anL Superintindsnt, Trlwgrth Traffic,
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Jjmet.

... Applicant

Versus
1. Union of India thrrugh the Zecretary, Depariment of Tuleﬁmmunll 1un,‘
Sanchar Bhawan, Azhel: Poad, Il2w Delhi. . - -
2. The Chief Ganeral Managjer, Telecom, Fajasthan Civele, Jaipur.,
2. The General Manager, Telecom (Wast), chhpur.
4, The Director, Telecom (Souith), Udaibur.
5. Shri P.r.Vyas, Azsistant Ditvector (Phonss), 'foice oL the General
| Manager, Telecom (West), Jodhpur. |
. Shri  A.G.Maik, Senicr Aszistant Director (BEngy), office of the

Director Telecom (South), Udaipur.

CORAM:
HON'BLE MP,COPAL FPISHMA, VICE CHATIFMAN
HOM'BLE MF.O.FP.SHARMA, ADMINISTRATIVE MEMBEER
For the Applicant eee Mr.U.D.Sharma

For the Respondents ' ee. Mr.M.Rafig

ORDER
PER- HOLV'ELE MF O, P,SHAFMA, ADMINTISTRPATIVE MEMEER

In thiz application u/z 19 of rhp Adminiztrative Tritunals'Act, 19385,

]hal] has praysd that the Jdizciplinary procsedings initiated
against'him in puranance of the memorandum of charges dabzd 30.2.91 (Ann.A-
1) ‘bz quashed and the respondents may be divected to conzidsr his casg for
promotion to the grade Fe.2000-3500 and to promcte to him in that grads from
the Jdatz from which his  Junice has  been given prowcticon, with =31l

consequential benefits.

2. A res Jual prayer iz that the Trikbunal may isaue arn; other oodsr or
directicn  which may e considered  Just and proper  in the  facts  and
ciroumstances of the case.
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2. Mo reply has heen filed Ly the respondents ac

learnad counsel for the parties and have pervasd the naberial on record.

4. While the FrayEre in the OA are for guashing the chavge-zhest isaned

to kthe applicant and for granting promction to him o to the grads Fs.2000-
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*~3500, the learnzd counsel for the applicant stated dJuring the ary _jlll'llcltl.u that
for the przsent the applicant ‘would Le satisfied if the regpondents are

Airectad ko complete the enguiry procesdings ajainst the applizant and pass

the final ordsr in the Jdizciplinary procesdings, purauant to the charge-
shyzzt -i=ri:ed 30.2.921, within a ascnakble pericd. He added that if the
arrJlr:anchtlﬂ ajyyrisved Ly the final -»rdcr pessad Ly the respondsnts, he

wonld agitate the mattsr separately theveafter.

5. After hearing the counsel for the rarvtiszs, we Jirect that all the
disciplinary procesdings in thiz casze in-:luding thz enquiry and the final
order of the disciplinary anithority  shouald k2 passed/completsd within a
perizd of =i monthe from the dake of veceipk of a oopy of this ordsr. The
applicant shall co-operate with the enguiry cificsr and the Jdisciplinary
authority in the makter of finalisation of engquiry and the diaciplinary
proc:eedings and wonld akidez by the prograwme of enquiry laid down by the
enquiry officer 30 that 3ll theé procesdings  including the enquiry

ix months.
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proceadings can e finalised within the aforesaid paried of
Other prayzrs in the 0A have not kesn pressed by the lasrned counszl for the
aprlicant at this stage.

h. The 0A ztands Jdisposed of accordingly.. Mo order as to costs.
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(0.P.S AEMQ) - (GOPAL WRISHNA)

ACMINISTRATIVE MEMBER ' VICE CHATRMAN



